
Central Administrative Tribunal , Princinal Rench

n,A.No.1993/96

Hon'ble Shri R.K.Ahnoja, Memhor'Ai

Now Delhi, this 11th day of April , 1997

Jai Kishore

s/'u Shri Fiji a Rani

r/o Village & P.n.Sumer.a
District, A1iQ.arh, U.P. h D f'."1  i C^pi

(p.v Shri A. K . Bhardwa.i, Advocate)

Vs,

1. Union of India through
Ministry of Inform.atinn P Pmadcasting
Shastri P'nawan

New Delhi.

7. The Director General
All lndi.a Radio
Akashwani Bhawan

Sansad M.arg
New Delhi.

3. The Superintending Fngineer
High Power Transmission
All India Radio

A1igarh
IMP. Resoondents

(Ry Shri S. M. Ari t ,■ Advocate)

n R D F RfOral)

The applic.ant is working as Gasual labour with

ternoorarv status in High Powior Transmi-ssinn, All [nchia

Radio, A1 igarh. He submits that the respondents .ere

c o n s i d e r i n g t w o i u n i o r Gas u .a 1 Lab o u i" e r s. n ni e 1 y, S / S hi r i

Chan del" Pal , Veer Pal .and Sukhvir Singh for

rcuul aris.ation against regular Group 'D' posts and have

ionored him. The respondents on the nthrer hand deny ihie

allpg,Ht.inn and statejj^ thai' the applicant has been dulv

c o n s i d p r e f I b v the D P C .

lU „ , . , .
7. This is in fart second round ol 1itigatinn,

I n i t i a 11 y, t h 6 ,a n o 1 i r ,a n t h a i" I com e .a 1 o n g w i t h C h a n d e r p .a 1 ,

Veer'Pal Singh and Suktivir Singh b.efore. the Trihun.al in

OA No. 7390/94 seeking i'empor.ary st,atus, After the OA .was
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-  ■

partly all owed, the respondednts have ronsidered the

ra'^es of al l the three apollcante i.e. the aopl'icant ae
f I
'  well as Chander Pal, Veer Pal Singh and Sukhvir Singh and

all three w s r e o r a n t e d t e m p o r a i" v s t a 114 s a 10 n g w i t h

others. It anoears that 3 DPC was held ^oi s^~-;!ectlon Oi

Khsfasi amongst the temporary status designateo Lasual

Labourers convened on 20.8.1996. .Shri Sukhvir Singh was

selected agains-t the unreserved post sine? lie belongs to

qoneral category. In respect of reserved category posts

1 h e f 011 0 w i n g s e I e c t i 0 n w a s made b y tdn e r e s n n n q e ii t s;

A) Chander Pal
B) Veer P.al Singh
C) Jay Kishore (Applicant)

3,. T-his shows that the applicant was dijlv considerer!

C  but placed at Serial No.3 in the merit list.

'■). Learned counsel for the i-espondents. states that

against the available vacancies Chander Pal , Vserpa!

Singh have already been sdiusled., one in the post of

Khalasi and the other in the post of Fsrash. Thus .)ay

Kishore is now No.l in the merit list for both the Group

'D' oosts. If there is any Scheduled Caste category

vacancy; the applicant will be acliusted first, Learned

counsel for the applicant states that if this had been

made, knowin to the apolicant the present. OA wnu'd not have

ireen arisen.

5, In view of the above position the OA is disposed

of with a direction to the respondents to give regular

appoint'iTienL to the aDplic.ant in accordance witri the

recotnmendations mrsde by the .above DPC in the next

a V a i 1 a b 1 s v a c a ii c v i n t h e 3 n p r 0 p r i a t e c a t e gory . N 0 c 0 s t s .
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